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ALLAHABAD,
r #,

r Allahabad this the 1l6th day of March 2001,

g;iginal ggplicatian No. 145§;p£ 2000,

Hon!ble Mr., S.Ke.I. Nagvi, svember-J
Hon'ble Mud Gen K,K, Srivastava, Member=A.

A_ Bhawani Shankar Trivedi,

W S/o late Sri C.K, Trivedi,

11& Y Posted as Lower NDivision Clerk, in

1 Jawahar pNavodaya Vidvavava, \
Basantpur Bansli,

. SIDDHARATH IAGAR., -

ses Applicant

! c/A sSri B, Singh

Versus

1% Union of India through Director,

| . lMavodaya Vidyalaya Semiti,
| A-39, Kailash puri Colony,

b 'I| WEW DELHI °
II
ll.lj
‘ # 23 Deputy Director, Navodava Vidyalava,
ﬁ B=10, Sector - C, Aliganj,
g LIUCKIOW o
i

3 Chairman,
1 .' Vidyafava Management Committee,
<. Jawanhar nNavodaya Vidvalaya,
' Basantpur Bansi,
SIDDHARTH NAGAR ,

4, Principal,
Jawahar lavodaya Vidvalaya,
Basantpur Banasi, | :
- SIDDHARATH FAGAR,
«ss Respondents

C.'/ R8s Srl V. Sw=roop : ‘(:JJ" .. ~2/" F*
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Hon'ble Mr. S.K.I, Nagvi, Member=J

Heard Sri B. Singin learned counsel for the
applicant on the point of admission. Since the felief
sougnt for is tegarding promotion and fixation of
seniority, tner-efore, it is debatable controversye.
sri V. Swroop learned standing counsel has been
noticed to participate at this stage, &ri .M, Singh
proxy to sri V., Swroop, participated during hearing,

at tiis stage,on behalf of the respondents,

2' The main grievance of the applicant is that he
was not allowed promotion at the time when it was due

to him and his juniors have been promoted, for wnich

- he made several representations to competent authority

in the respondents establishment but without any nesSfpam,te
BuresTs, anc a letter dy Dy. Director, copy of which

nas been annexed as annexure 10, which is dated 7.2.90
could ke of any effect,and thereby the matter is at thiégn'

stage when aa-@ndeeided representation of the applicant

is pending,

3 For tiie above-we find it a fit matter to decide
it at admission stage with the direcﬁion the the

competent autnority in the respondents establishient

to decide the pending representation of th}aq Q?S‘ic_ant >
cohpy of which has been annexed as annexu.fe.@ withi’;rs. (ﬂm}
- wecks fpom the date of comnunication o@—esby'af tnis
order, In case the grievance df the applicant is not

-

redressed, a detailed, reasoned and speakinégordegmith
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reference to rule in tais regard be passed with

copw to the applicant., The OA is decided accordingly

with no order as to costg,
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